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I, the Chairman of the Committee on Private Members' Bills and
Resolutions, having been authorised by the Committee td present the
Report on their behalf, present this Thirty-fourth Report.

2. The Committee met on the 4th December, 1973 for—

1. Classification and allocation of time for discussion of Bills (vide
dix) under clauses (b) and (c) of Rule 294(1) of the Rules
ure,

II. Allocation of time to the Resolutions at item Nos. 2, 3 and 4 set
down in the List of Business for Friday, the 7th December, 1973,

Classification and allocation of time to Bills

3. The Members-in-charge of the Bills were invited to attend the nit-
ting. None of them attended.

4. After considering all aspects of the Bills, the Committee recommend

that all the Bills be placed in category ‘B'. The Committee recommend
allocation of time for each of the Bills as shown in column 5 of the

Allotment of time to Resolutions

S. The Members who had tabled the resolutions were invited to attend
the sitting. Shri B. K. Daschowdhury attended.

6. The Committee recommend the allocation of time as follows: ~—

(1) Resolution regarding Freight equalisation and
cash incentives for eertain eo:i.gxodmes. 2 hours
(2) Resolution regarding Need-based minim ;
on um 2 hours
(3) Resolution regarding Right to work 2 hours
Recommendations

7. The Committee recommend that-—

(i) the classification and allocation of time to Bills by the Commi
mummwmuwww&m;ﬁ

(ii) the allocation of time to resolutions, sho paragr.
above, be agreed to by the House, =~ 0 sph 6

Nzw Dxuar; G. G. SWELL
Chairman,
December 4, 1973 Committee on Private Members® Bills -

Agraheyana 13, 1895 (Seka) and Resolutions,



Name of the Bill and the Member-in- Bill No.
charge

Category Time re-
recom- comeaended
mended by the Co-

mmittee
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